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6 18e4.97 ard the learned ccunsel for the 
petitioner and learned Mdl.Staninq 
Couje 3. Shri S.0 .Samantray on Nh .180/97 
asking for eight eks time for filinq 

counter. It .is submitted by the learned 
AdcIl.Standing Counseithat in the mean-
time the Respondents have  decided to 
take the priority date of allotment 
as 26.9.1983 a prayed for by the-
petitioner 

h•
petitioner in this Original Applicaion 
In this view of tha.atter, it is 
submitted by him that the Original 
Application has become infructuous. 
learned counsel for the petitioner, 
while agreeing to the above submission, 
makes a further submission that in 
order dated 11.3.1997, it was specifica 
mentioned that any allotment of quarter 
shall be subject to the decisjqn of 
this Original Application, and therefor€ 
allotment of quarters aftr rpceipt of 
such order should be 	 pit 
date of allotment, i.e. 6.9.1993, It 
submitted by the learned Addl.Standjng 
Counsel that no quarter has been allotte 
after re ce ipt of the sa Id order dated 

11.3.1997 by the Respondents. There is 
some controversy if any quarter a 
allotted from 11.3.1997 till the date 
on which the Øove order was rece ived 
by the 1sponients, But, it has not been 
specifically submitted by the learned 

counsel for the petitioner that in bet 
the inter?j'tgnum period somany quarters 
have actually been allotted. In case the 
petitioner has any grievance, he can 
approach the Tribunal once again. With 
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the Respondents agreeing to take the 
priority date of allottient as 26.9.1e3, A• 

this Application has becom infructucus cv\ . L 

and disposed of accordingly. 
In View of the orders passed ab' 

M.A.180/97 is also disposed of accordingly. 
A 


